
APPLE AT xa NUMBER: 	94201 1993. 

APPLiCANTS: 	 REP3'JDEIT;: 
Sri. K.V.Radhakrishnan 	V/s. 	Chairrnari,aiIwjy Board, and Others . 
Te. 

Sri.K.V.Sharnanna,Advocate, 
No.1465,14th Main Road, 
West of Chord Road,Mahalakshmipurafn, 
Bangalore-560 086. 

The Chief Workshop Manager,Southern Railway, 
Mysore So.rth,Mysore. 

Sri.A.N .Venugopala Gowda,Advocate, 
8/21,lJpst airs ,R.V.Road, Bangalore-4. 

Subject._ Forward,na of C0p2e5 of the Crders Pcsseu by the Central adm!njtrative Tribunai,Banga i ore 
Please find encios'ad herawith a Copy of the DER/ STAY DER/TERfl 	

DER/, Passed by this Triba1 in the above. 
mentioned application (s) °fli8-0j994 

JVf DEfUTy REGISTRAR  
JUD ICIAL BRPNdHES. 

gm* 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BE:NCH, 8ANGALOR( 	- 

RIGINAL APPLICATION NO.942/93 

WEDNESDAY THIS THE EIGHTEENTH DAY OF MAY, 1994 

MR. JUSTICE P.K. SHYAMSUr4OAR VICE CHIIRMMN 

MR. V. RAMAKRISHNAN 	 MEPBER(A) 

Shri K.V. Radhakrishnan, 
(Retd Chargeman'A'), 
Door No.844, 7/2, 
Lokharanjan Mahal Road, 
III Cross, Ittegegud, 
Mysore 	 Applicant 

( Shri K.V. Shamanna - Advocate ) 

V. 

Union of India represented by 
Chairman, Railway Board, 
(Ministry of Railways), 
Rail Bhavan, New Delhi 

The General Manager, 
Southern Railway, 
Park Town, 
Madras - 600 003 

The Chief Personnel Officer, 
Southern Railway, 
Park Town, 
Madras - 600 003 

The Dy. Chief' mechanical Engineer/ 
Chief Workshop Manager, 
Southern Railway, 
Mysore South,
Mysore 
	

Respondents 

( By Shri A.N. Venugopal ) 
learned Standing Counsel for, Railways 

ORDER 

MR. JUSTICE P.K. SHYAMSUDAR, VICE CHPIR11AN 
I 

L 

Heard both sides. 

Admit. 

............. 



- 3. 	The Offie Memor ndum of the Railway 

Rdmjnjstratjot, oducedat Annexure A-.5 and impugned 

herein relatingo 

15  

deniaji • 
of some benefits to the 

applicant, who a retred official, has since 

been quashed by he mad& Bench of this Tribunal 

in U.A.No.210/92 and ccrhected cases disposed of on 

27.12.93. 	We ar 19 told b' 	the learned standing 

Counsel for the Lilways!]Shri A.N. Venugbpal that 

the Railway.  Admi istratin has now reconciled itself 

to the quashing 5 f 	the i.mpugned order at Annexure 

A-5 which was dorie ear1ir by the Padras Bench and 

has also issued communication, copy of which is 

produced at Anne ure R-1 	in which directions have 

been issued to make avai1able to all, the employees of 

the Southern Rail tays th 	amount of over payment/ 

amounts withheld .f any *Aithin the prescribed time, 

We place on recor L the ccmmunjcatjon of the Railway 

Administration an in liu of the same 'flake an order 

directing the Rai way Adrrinjstrat ion to extend the 

same benefit to te appljbant as well. 	Now that 

Annexure A-5 has ilready been quashed by the I9adras 

Bench a nd is 	no 1 nger 	in currency, 	we do not think 

it necessary to qLsh thejsame 	The needful to be 
done by the Admin'llstratiollh Within one mcnth from the 

date of receipt a copy of this order. 	The 

\ repatriated amounts which will now be refunded in 

• terms of this 	order passád on the basis of the order 

rnâ'de by the madras Bench Will be reckoned for 

the purpose of co putatioh of pens ion and other 

benefits. 	Learne Counse1 for the applicant asks for 

R 	COF1 costs of this applj at ion 	nd also interest on account 

of belated payment We 	Iant neither. 	The applicatic,n 	H 

stags finally dis Of 	S aforesaid with no order 	as to 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH 

CONTEMPT PETITION N0.20/1995 IN 

ORI GINAL 

WEDNESDAY, THIS THE 1ST DAY OF MARCH, 1995 

SHRI JLJSTICE P.K, SHYAPUNoAR .. VICE CHAIRMAN 

SHRI T.V. RAPANAN .. MEMBER (A) 

k.V, Radhakrjshna, 
S,o Late K.R. Venkatakrjshnajah, 
0.No.844, 7/2 9  Lokharajnan Iha1 Road, 
111 Cross, Ittegegud, Mysore. 	0*0 Complainant 

(By Advocate Shri K.'J. Shamarina) 

Vs. 

Sri R.R. Badagi, 
Chi.f Workshop Manager, 
Southern Railway, Railway Workshop, 
Mysore South, Mysore. 	 ... 	Alleged Contemrier 

(By Advocate Shri A.N. Venugopal Gowda, 
Standing Cønej for the Railways). 

OR D E R 

Shri 3ustica P.X. Shypasuntjpr, Vice Chairman: 

This C.P. is by a pensioner, who appears to be justly 

aggrieved by the alleged non-compliance with our directions made 

while disposing of O.A.No.942/93 on 18.5.1994 granting to the 

applicant monetary relief such as upgradation of pension amount, 

payment of O.C.R.G., etc., all to be done within a period of one 

month. The applicant now tells us that in spite of the administra-

tion being given sufficient time to comply with the aforesaid direc-

tions made by this Tribunal in the case, the same remains uncared 

for and not complied with. 

2. 	We are however, told by the learned counsel appearing for 

the Railway administration that whatever was required to be done in 



2 	
0 

compliance with our dir :tiona, s already been done and that 

the Stats Bank of Nysor , IttegeidBranch at ?iysore has been 

I advised to do the need? IL in the ttor and confirm the same to 

the applicant. We are old, the applicant also maintains an 

account in the very ban to whic instructions had been iS8UBd by 

the Railway admiflil3trat on for 4king the payments ordered by the 

Tribunal. 

I 3. 	The position appears 	be that notwithstanding the 

earnest ef forte by th adminiet'atiOfl to ensure that all payments 

to be done tsider the T ibunal'sorder, nonethalsea, the end result 

so far as the applica is ccncrrad is that his account is not 

enriched by payment o moniee 
1~

s ~ awarded by the Court on the earlier 

occeBion. 

Shri A.N.Ve ugopal Ewda, appearing for the Railway edminis—

tration s8 he will nquire w th the administration regards the 

actual steps taken to comply 4tt the directions of the Tribunal and 

to ascertain firmly hether tI money has in fact been transferred 

to the applicant's a count0 d§unsal also adds that if there has 

been any deficiency n this b half, he will ensure the needful is 

done, if not already done witiifl a short period of one or two weeks 
I 

so that there can b total co pliance with the directions of the 

Tribunal. We place ii recor the aforesaid stitement of the learned 

II 	 standing counseh 	arned c naul for the applicant ex—facio is 

also satisfied by t stataatt. 

On the ba is of th above fallout in Court during the 

II 	 hearing of this Co1 , we 'dro the contempt proceedings and dispose 

of/ this applicati * with a I:Ii'ection to the Railway administratiOn 

...3.. 

- 
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to ensure total compliance with the orders of this Tribunal by 

tying up all loose ends within a period of two weeks from this 

date. 

6. 	With this order, the present controversy stands termina- 

td, but the applicant will 
, 	/ 
however be at liberty to come to the 

Tribunal 
I 	 / 
if need be in case it is ascertained that notwithstanding 

the fresh direction now made, the administration is still found to 

be legging behind. 

( T.V.RAPNAN ) 
MEEER (A) UIAV- 

-L'
TK.SHYAPISUNDAR) 
VICE CHAIRMAN 

pap. 	 TRUE CO" 

Secti Offlce 

Centra' Admin.istrative Tribunal 

BangaOre Bench 

BanQaIOrO 


